IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTl ON

CRI M NAL APPEAL NO 1593 OF 2009
(Arising out of S.L.P. (Crl.) No. 1156 of 2008)

Pranmod Kumar ... Appel l ant (s)
Ver sus
State of Bihar ... Respondent ( s)

O R D E R

Leave granted.
Heard | earned counsel for the parties.

The appellant was convicted by the Trial Court. H s
conviction has been upheld by the H gh Court in appeal. At
the tinme of admssion, rule was issued |imted to the
guestion of sentence only. It has been stated by | earned

counsel appearing on behalf of the appellant that the
appel l ant has remained in custody for a period of about six
nont hs. In our view, ends of justice would be net if the
period of sentence of inprisonnent awarded against the
appellant is reduced to be period already undergone by him

Accordingly, the appeal is allowed in-part and, while
uphol ding the conviction of the appellant, the sentence of
i mprisonment awarded against him is reduced to the period
al ready undergone by him

The appellant, who is on bail, is discharged fromthe
liability of bail bonds.

[GS. SINGHVI]
New Del hi,
August 24, 20009.



